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33(E) in Gazette of India dated the
17th February, 1980. [Placeg in Lib-
rary. See No. LT—367/80]

(10) (i) A copy of the Report of
Shri Justice C. A. Vaidailingam, Spe-
cial Judge, dateg the 25th January,
1980 of his inquiry into the allegation
against the family members of the
former Primg Minister (Shri Morarj:
Desai) and the family members of
the former Home Minister (Shri
Charan Singh),

(ii) A statement (Hindi and Eng-
lish versions) explaining reasons for
not laying simultaneously the Hind
version of the Report mentioned at
(i) above. [Placed in Library. See
No. LT—369/80].

(11) A copy of the Requsitioning
and Acquisition of Immovable Pro-
perty (Amendment) Ordinance, 1980
(No. 1 of 1980) (Hindi and English
versions) promulgated by the Presi-
dent on the 7th March, 1980, under
article 123(2) (a) of the Constitu-
tion. [Placed in Library. See No. LT
—368/801]

12,44 hrw,
ELECTIONS TO COMMITTEES

(1) Courr oF THE UNIVERSITY O¢ DELHI

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHR] B. SHANKARANAND):
¥ beg to move:

“That 1n pursuance of sub-clause
(xix) of clause (1) of Statute 2 of
the Statutes of the University of
Delhi read with Section 43 of the
Delhi University Act, 1922, the
members of this House do proceed
to elect, in such manner as the
Speaker may direct, two members
from among themselves to serve as
members of the Court of the Uni-
versily of Delhi, The members so
elected shall not be the employees
of the University of pDelhj or of &
recognised ‘College or Institution of
that University.”

Commiittees

MR. SPEAKER; The question is:

“That in pursuance of sub-clause
(xux) of clause (1) of Statute 2 of the
Statuteg of the University of Delhi,
read with Section 43 of the Delhi
University Act, 1922, the membere
of this House do proceed to elect, in
such manner as the Speaker may
direct, two members from among
themselves to serve as members of
the Court of the University of Delhi,
The members so elected shail not be
the employees of the University of
Delhi or of a recognised College or
Institution of that University.”

The motwon was adopted.

MR, SPEAKER: Now Mr, Shankar-

anand.

(11) COUNCIL oF INDIAN INSTITUTE OF

SCIENCE, BANGALORE

SHR] B. SHANKARANAND: 1 beg

to move:

“That in pursuance of sub-clause
(e) of clause 9(1) of the scheme for
the Administration and Management
of the Properties and Funds of the
Indian Institute of Science, Banga-
lore, read with Regulations 3.1, and
3.1.1, of the Regulations of the Insti-
tute, the memberg of this Iouse do
proceed to elect, in such manner as
the Speaker may direct, two mem-
bers from among themselves to serve
as members of the Council of the
Indian Institute of Science, Banga-
lore, for the term ending on the 31st
December, 1981.”

MR. SPEAKER: The question is-

“That 1n pursuance of sub-clause
(e) of clause 9(1) of the schemc ror
the Administration and Managerw 1t
of the Properties and Funds of the
Indian Institute of Science, Banpa-
lore, read with Regnlations 3.1, ana
3.1.1, of the Regulations o¢ the Inst
tute, the memberg of this 1Touse do
proceed to elect, in such manner &s
the Speaker may direct, two mem-
bers from among themselves tp serve
as members of the Council o2 the
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Jadian Institute of Science, Banga-
lsre, for the term ending on the 31st
Pecember, 1981.”

The motion was adopted.

MR, SPEAKER: Now Mr, Shankar-
anand.

(iii) CoUNciL ESTABLISHED UNDER IN-
STITUTE OF TECHNOLOGY AcT,
1061.

SHRI B, SHANKARANAND:
1o move.

I beg

“That in pursuance of Section
31(2) (k) of the Institute of Techno-
logy Act, 1961, the members of this
House do proceed to elect in such
manner as the Speaker may direct,
two members from among themselves
te serve as members of the Council
egtablished under Seciion 31(1) of
the said Act”

MR. SPEAKER; The question js:

“That in pursuance of Section
31(2) (k) of the Institute of Techno-
logy Act, 1961, the members of this
House do proceed to elect in such
manner as the SpeakXer may direct.
two members from among themselves
to serve as members of the Council
established under Section 31(1) of
the said Act.”

The motion was adopted.

MR. SPEAKER: Now Mr. R. Venkata-

raman,

12.45 hmw,

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1979-80

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATARA-
MAN): I beg to present a statement
showing Supplementary Demands for
Grants in respect of the Budget (Gen.
er:l) fer 1979-86.

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1079-80

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): I beg to
present a statement showing Supple-
mentary Demands for Grants in res-
pect of the budget (Railways) for
1979-80.

1246 hre,
RAILWAY BUDGET, 1980-8L

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): Mr. Speaker,
Sir, I rise to present the Revised Esti-
mates for 1979-80 and the Interim
Budget Estimates for 1980-81,

Financial Results of 1978-79

I shall first refer to tha Railways’
financial results for the year 1078-79,
the last completed financial year for
which the accounts have been finalised.
It will be recalled that, at the Budget
Estimate stage, an originating revenue
earning traffic of 222 million tonneg for
the year was anticipated. However,
due to adverse performance a revised
target of 205 million tonnes was fixed
at the Reviseq Estimaios stage while
the actual materialisation for the year
was only 199.56 million tonnes. Conse-
quently, the net surplus of Rs, 6543
crores, projected in the DBudget Esti-
mateg was alsg scaled down to Rs, 27.Y3
crores, The year, however, closed with
an actual surplus of Rs. 36.66 crores.
The Railways’ indebtedness to General
Revenues stood at Rg 278.12 crores at
the end of March 1979.

The Plan exvenditure during 1978.79
was Rs. 522.05 crores besides Rs. 15.49
crores on Metropolitan Transport Pro-
jects as against the Budget provisien
of Rs. 525.30 crores and Rs. 15.00 crores
regpectively,

Revised Estimates: 1979-80
The Budget Estimares for the cur-

rent financial year were based op an
upward revision in the goods tariff and



